
Public Announcement under Regutation 15(1) of SEBI (Substantial Acquisit ion of
Shares and Takeovers) Regulations, 2Ol1

FOR THE ATTENTION OF THE SHAREHOLDERS OF A. F. ENTERPRISES LIMITED

oPEN OFFER FOR ACQUISITTON OF 1O4OOOO EQUTTY SHARES FROM THE
SHAREHOLDERS OF A. F. ENTERPRISES LIMITED (HEREINAFTER REFERRED TO AS*TARGET COMPANY" OR "AFEL'') BY RMS MOSQUTO PRIVATE LIMITED
(HEREINAFTER REFERRED To As *RMS oR THE AceuIREhl puRsUANT To AND IN
ACCORDANCE WITH REGULATION 4 OF THE SECURITIES AND EXCHANGE BOARD
OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS)
REGULATIONS 2O11, AS AMENDED (*REGULATTONS-)

1. Open Offer details

'  Size: This Open Offer is being made by the Acquirer for acquisit ion of 104OOOO
equity shares of face ?alue Rs. 10 each representing 260/o of the expanded paid up
capital of the Target Company post proposed Preferential allotment approvea Uy ttre
Board of Directors at their meeting held on september 06, 2013.

'  Price/Consideration: At a price of Rs. 10 (Rupees Ten Only) per ful ly paid up
Equity Share of Rs, 10 of the Target company aggregating [o' Rs. r,o+,oo,oob
(Rupees One Crore Four Lac only).

o Mode of payment: The Open Offer Price wil l  be paid in cash, in accordance with the
provisions of Regulation 9(1)(a) of the SEBI (Substantial Acquisit ion of Shares and
Takeovers) Regulations, 2011 (hereinafter referred to as'the iegulations').

' Type of offer (Triggered offer, votuntary offer/competing offer etc):
Triggered offer made under Regulation 4 of the Regulations.

As on the date immediately preceding the date of this public announcement ("pA"),
the Acquirer does not hold any equity shares of the Target company.

The Acquirer has entered into a Share Purchase Agreement (SpA) with the existing
promoter of the Target Company (hereinafter referred to as the "Selter,,) with the
objective of taking complete Management Control of the target Company along with
acquisit ion of the entire present shareholding of the exist ing promoter i .e. 47600 (
Forty Seven Thousand Six Hundred Only) ful ly paid up Equity Shares of the Target
Company, constitut in g L.t9o/o of i ts expanded paid up capital post proposed
Preferential allotment approved by the Board of Directors at their meeting held on
September 06, 2013.

This mandatory Open Offer is being made by the Acquirer in compliance with
Regulation 4 of the Regulations, consequent to the agreement for change in control
and management of the target company contemplated under the spA.

For *q.?vIS Mosqr"".:, P. ivrtr, Li,nited
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2' Transaction which has tr iggered the open offer obligations (underlying
transaction)

Detai ls of underlying transaction

Type of
Transaction
(direct/
indirect)

Mode of
Transaction(
Agreement/
Allotment/
market
purchase)

Shares / Voting
rights acquired/
proposed to be

acquired

Total
Consideration

for shares
/Voting

Rights VRs
acquired
(In Rs.)

Mode of
payment
(Cash/

securit ies)

Regulation
which has
triggered

o/o vis a vis
total
equity/voting

Share
Purchase
Agreement
dated October
72 ,2Ot3 ,
between the
Acquirer and
the Seller.
Further, the
Acquirer
intends to
take the
complete
Management
control of the
target
company

47600 Regulation
4 of the
Regulations

xAs a percentage of the expanded paid up capital of the Target company after taking intoaccount the capital base- after the proposed preierential al lotmeit or 3760000 shares that wasapproved by the Board of Directors at their meeting held on September 06, 2013.

3. Acquirer:

Detai ls Acquirer

Name of Acquirer RMS Mosquto Private Limited
Address House No. 27, Plot No. 19, KadamOari nFpts, Sector_

9,  Rohin i ,  New Delh i -  110085
Name(s) of persons in control/ promoters
of the Acquirer

Ms. cnaru Aggarwal and Mr, Rajat Choudhary

Name of the Group, i f  any, to which the
Acquirer/PAC belongs to

None

Pre Transaction shareholding :
.  Number
c o/o of total share capital
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Proposed shareholding after the acquis't ion
of shares which triggered the Open Offer

o Number
o o/o of total share capital 47600

t . L9o /o *

Note:
The acquisit ion of shares through SpA has not
triggered the Open Offer under Regulation 3 of the
Regulations.

Target Companv.
Any other interest in the target Cornpany

a

Inere ts no interest in the target Company except for
760000 Equity Shares proposed to be acquired by
way of Preferential allotment which were approved by
the Board of Directors at their meeting held on
September 06, 2013.

xAs a percentage of the expanded paid up capital of the Target Company after taking intoaccount the capital base after the proposed preferential allotment of 3760000 shares thatwas approved by the Board of Directors at their meeting held on Septembei oo, zorg.

For the purpose of this offer there is no person acting in concert with the acquirer.

4. Detai ls of sel l ing shareholder:

xAs a percentage of. the expanded paid up capital of the Target company after taking intoaccount the capital base after the proposed preferential al lotment of 3760000 shares thatwas approved by the Board of Directors at their meeting held on September 06, 2013.

5. Target Company

. Name: A. F. Enterprises Limited
o CIN:  165993D11983p1C016354
. Exchanges where l isted: The Target Company

Limi ted,

r i-irnited

Name Part of
Promoter
Group
(Yes/No)

De_tails of shares/voting rights held by the
sell ing shareholders

Pre Transaction Post Transaction
Number o/o o/ox Number o/o

Indodan
Industries
Limited

Yes 47600 19 .83 1 , 1 9 N i l N i l

M
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is l isted on Delhi Stock Exchange



5. Other detai ls

SOBHAGYA CAPITAL OPTIONS LIMITED
B- 206, Okhla Industrial Area
Phase- I ,  New Delh i -  110020
Tel: 91- 1 1 -4O777OO0
Fax: 91-1 t-4O777O69
E-mail:  delhi@sobhagyacap.com
Website: www.sobha gyaca pita l .com
contact Person: Mr. Heemadri Mukerjea and Mr. Amit Kumar

The detai led public statement pursuant to this public announcement and which
carries al l  such other information of the offer including the detai led information on
the offer price, detai led information on the Acquirer, detai led information on the
Target Company, detailed reasons for the offer, Statutory Approvals for the offer,
details of financial arrangement, other terms of the offer, conditions to the offer,
conditions precedent to the Preferential Allotment, conditions precedent to the SpA,
etc' shall  be published on or before October 2t, 2OI3 (i .e. within 5 working days oi
the date of this Public Announcement) in al l  edit ions of iny one English national daily
with wide circulation and any one Hindi national daily with wide circulation. The
Registered off ice of the Target Company is situated in the state of Delhi and Hindi
being the regional language of the state, publication in a regional language daily is
not required.

The Acquirer has given an undertaking that i t  is aware of and wil l  comply with i ts
obligations under the Regulations. The Acquirer has adequate f inancial resources to
meet the Offer obligations and has made f irm f inancial arrangements for f inancing
the acquisit ion of the Equity Shares under the Offer, in terml of regulation 25(1)
under  the Regulat ions.

This is not a Competit ive Bid.

(AUTHORTSED STGNATOR

Place: New Delhi
Date: October L2,2Ol3


